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अिधसूचना संÉ या 05/2025 राÏय कर (दर) 

एसŒ ओŒ 54, ǐदनांक 16 जनवरȣ 2025 ǐबहार माल और सेवा कर अिधिनयम, 2017 
(ǐबहार अिधिनयम-12,2017) कȧ धारा 9 कȧ उप धारा (1),(3) और (4), धारा 11 कȧ उप धारा (1), 
धारा 15 कȧ उप धारा (5)और धारा 148 के तहत Ĥद× त शǐƠयɉ का Ĥयोग करते हुए, ǐबहार राÏ यपाल, 
इस बात से संतुç ट होते हुए ǐक ऐसा करना जनǐहत मɅ आवæ यक ह ैऔर पǐरषद कȧ िसफाǐरशɉ के आधार 

पर, एतदƮारा, वािणÏ य-कर ǐवभाग कȧ अिधसचूना संÉ या-11/2017राÏ य-कर (दर) ǐदनांक 29 जून, 
2017 िजसे ǐबहार गजट असाधारण अकं 554 ǐदनांक 29 जून, 2017 Ʈारा Ĥकािशत ǐकया गया था, मɅ 
और आगे भी िनà निलिखत संशोधन करते ह ɇ, यथा:-  
उÈ त अिधसचूना मɅ,- 

(i) èपƴीकरण स ेसंबंिधत पैरा 4 मɅ,1 अĤलै, 2025 से Ĥभावी, - 
(क) खंड (xxxv) को हटा ǐदया जाएगा; 
(ख) खंड (xxxvi) के èथान पर िनàनिलिखत खंड Ĥितèथाǐपत ǐकया जाएगा, अथा[त्:- 

 “ (xxxvi) ǐकसी ǐवƣीय वष[ के िलए “ǐविशƴ पǐरसर” से अिभĤते ह,ै- 
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 (क)  ऐसा पǐरसर जहां स ेआपिूत[कता[ न े ǐपछल ेǐवƣीय वष[ मɅ ऐसी‘ होटल आवास’ 
सेवा Ĥदान कȧ ह,ै िजसमɅ आवास कȧ ǐकसी इकाई कȧ आपिूत[ का मãूय Ĥित 

इकाई Ĥित ǐदन सात हजार पाचं सौ ǽपय ेस ेअिधक या समतुãय ह;ै या 
(ख)  ऐसा पǐरसर िजसके िलए ‘होटल आवास’ सेवा Ĥदान करन े वाले पंजीकृत 

åयǐƠ न ेǐपछल ेǐवƣीय वष[ कȧ पहलȣ जनवरȣ या उसके बाद तथा 31 माच[ से 
पवू[ उƠ पǐरसर को ǐविशƴ पǐरसर घोǐषत ǐकया ह;ै या 

(ग)  ऐसा पǐरसर िजसके िलए पंजीकरण के िलए आवेदन करन े वाल े åयǐƠ न े

पंजीकरण आवेदन के िलए पावती ĤाƯ करन े के पंġह ǐदनɉ के भीतर उƠ 

पǐरसर को ǐविशƴ पǐरसर घोǐषत ǐकया ह;ै”; 
(ii) अनबंुध VI के पƱात ्िनàनिलिखत अनबंुध अंतःèथाǐपत ǐकए जाएगें, अथा[त्:- 

“अनुबंध VII 
पजंीकृत åयǐƠ के िलए ऑÜट-इन घोषणा 

(खंड4(xxxvi) दखेɅ) 
होटल आवास सेवा Ĥदान करने वाले पजंीकृत åयǐƠ Ʈारा ¢ेğािधकार वाले जीएसटȣ Ĥािधकरȣ 

के सम¢ पǐरसर को ‘ǐविशƴ पǐरसर’ घोǐषत करने कȧ घोषणा। 
संदभ[ संÉया- ǐदनांक: - 

1.  मɇ/हम …………………………………………………………………. (åयǐƠ का नाम) यह घोषणा करत ेह ɇ 

ǐक …………………………………………………(पता)……………………………..… पर िèथत पǐरसर ǐवƣीय 
वष[ ……………(वाइवाइवाइवाइ-वाइवाइ)…………. के िलए ‘ǐविशƴ पǐरसर’ होगा। 

2.  इसके अलावा, मɇ/हम समझते ह ɇ ǐक उƠ घोषणा ऊपर (1) मɅ ǐविनǐद[ƴ संपणू[ ǐवƣीय 

वष[ पर लागू होगी और बाद के ǐवƣीय वषɟ पर भी लागू होती रहगेी, जब तक ǐक मɇ/हम 

अनुबंध IX मɅ ǐविनǐद[ƴ ĤाǾप मɅ घोषणा दािखल करके यह घोǐषत करते ह ɇ ǐक उƠ 

पǐरसर ‘ǐविशƴ पǐरसर’ नहȣं ह।ै 
ǐविधक नाम: - 
जीएसटȣआईएन: - 
पैन नबंर 
अिधकृत हèता¢रकता[ का नाम: 
अिधकृत हèता¢रकता[ के हèता¢र: 
(ǐदनांǐकत पावती) 
नोट: 

1.  ǐकसी ǐवƣीय वष[ के िलए पǐरसर को 'ǐविशƴ पǐरसर' घोǐषत करन ेवालȣ उपरोƠ घोषणा, 
पंजीकृत åयǐƠ Ʈारा ǐपछले ǐवƣीय वष[ कȧ 1 जनवरȣ को या उसके बाद लेǐकन ǐपछले 

ǐवƣीय वष[ कȧ 31 माच[ से पहले दािखल कȧ जाएगी। 
2.  उपरोƠ घोषणा Ĥ×यके पǐरसर के िलए अलग स ेदािखल करनी होगी। 
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 अनुबंध VIII 
पजंीकरण के िलए आवेदन करने वाले åयǐƠ के िलए ऑÜट-इन घोषणा 

(खंड 4(xxxvi) दखेɅ) 
¢ेğािधकार वाले जीएसटȣ Ĥािधकरȣ के सम¢ पजंीकरण के िलए आवेदन करने वाले åयǐƠ Ʈारा पǐरसर 

को ‘ǐविशƴ पǐरसर’ घोǐषत करने कȧ घोषणा। 
संदभ[ संÉया- 
ǐदनांक: - 

1.  मɇ/हम …………………………………. (åयǐƠ का नाम) न े एआरएन संÉया …………………………. 
के तहत पंजीकरण के िलए आवेदन ǐकया ह ै और मɇ/हम घोषणा करता हू/ँकरत े            

ह ɇ ǐक ………………………(पता)………………………… पर िèथत पǐरसर पंजीकरण कȧ Ĥभावी ितिथ 

से ǐवƣीय वष[ के अतं तक ‘ǐविशƴ पǐरसर’ होगा। 
2. इसके अलावा, मɇ/हम समझत ेह ɇ ǐक उƠ घोषणा आगामी ǐवƣीय वषɟ पर भी लाग ूहोगी, 

जब तक ǐक मɇ/हम अनुबंध IX मɅ ǐविनǐद[ƴ ĤाǾप मɅ घोषणा दािखल करके यह घोǐषत 

करते ह ɇ ǐक उƠ पǐरसर ‘ǐविशƴ पǐरसर’ नहȣं ह।ै 
ǐविधक नाम: - 
एआरएन: - 
पैन नबंर 
अिधकृत हèता¢रकता[ का नाम: 
अिधकृत हèता¢रकता[ के हèता¢र: 
(ǐदनांǐकत पावती) 
नोट: उपरोƠ घोषणा Ĥ×यके पǐरसर के िलए अलग स ेदािखल करनी होगी। 

अनुबंध IX 
ऑÜट-आउट घोषणा 

(खंड 4 (xxxvi) दखेɅ) 
होटल आवास सेवा के पंजीकृत आपूित[कता[ Ʈारा ¢ेğािधकार वाले जीएसटȣ Ĥािधकरȣ के सम¢ घोषणा 

ǐक पǐरसर 'ǐविशƴ पǐरसर' नहȣं है। 
 संदभ[ संÉया- ǐदनांक: - 

1.  मɇ/हम ……………………………………………. (åयǐƠ का नाम) एतÙƮारा घोषणा करता हू/ँकरते ह ɇ 

ǐक ………………………………………(पता)…………………………………………… पर िèथत पǐरसर ǐवƣीय 

वष[ ………………(वाइवाइवाइवाइ-वाइवाइ)……………… के िलए ‘ǐविशƴ पǐरसर’ नहȣं होगा।  
2.  इसके अलावा, मɇ/हम समझते ह ɇ ǐक उƠ घोषणा उपरोƠ (1) मɅ ǐविनǐद[ƴ संपूण[ ǐवƣीय 

वष[ पर लाग ूहोगी और बाद के ǐवƣीय वषɟ पर भी लाग ूहोती रहगेी, जब तक ǐक मɇ/हम 

अनुबंध VII मɅ ǐविनǐद[ƴ ĤाǾप मɅ घोषणा दािखल करके यह घोǐषत करते ह ɇ ǐक उƠ 

पǐरसर ‘ǐविशƴ पǐरसर’ ह।ै  
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 ǐविधक नाम: -  
जीएसटȣआईएन/एआरएन: -  
पनै नंबर  
अिधकृत हèता¢रकता[ का नाम:  
अिधकृत हèता¢रकता[ के हèता¢र:  
(ǐदनांǐकत पावती)  
नोट:  

1.  ǐकसी ǐवƣीय वष[ के िलए उपरोƠ घोषणा जो यह घोǐषत करती ह ै ǐक पǐरसर ‘ǐविशƴ 

पǐरसर’ नहȣं ह,ै ǐपछले ǐवƣीय वष[ कȧ 1 जनवरȣ को या उसके बाद लेǐकन ǐपछल ेǐवƣीय वष[ 

कȧ 31 माच[ स ेपहल ेदािखल कȧ जाएगी। 
2.  उपरोƠ घोषणा Ĥ×यके पǐरसर के िलए अलग स ेदािखल करनी होगी।” 

[(सं0सं0 ǐबĐȧ-कर/जीएसटȣ/ǐवǐवध-21/2017(खंड-20)05)] 
ǐबहार-राÏयपाल के आदेश से, 

संजय कुमार िसंह, 
राÏय कर आयुÈ त-सह-सिचव। 

———
 

,lŒvkksŒ 54] fnukad 16 tuojh 2025 dk vaxszth esa fuEufyf[kr vuqokn fcgkj jkT;iky 
ds izkf/kdkj ls blds }kjk izdkf'kr fd;k tkrk gS tks Hkkjrh; lafo/kku ds vuqPNsn 348 ds [k.M 
¼3½ ds v/khu vaxszth Hkk"kk esa mldk izkf/kdr̀ ikB le>k tk;A   

[(सं0सं0 ǐबĐȧ-कर/जीएसटȣ/ǐवǐवध-21/2017(खंड-20)05)] 
ǐबहार-राÏयपाल के आदेश से, 

संजय कुमार िसंह, 
राÏय कर आयुÈ त-सह-सिचव। 

———
The 16th January 2025 

Notification No. 05/2025- State Tax (Rate) 
S.O. 54, Dated 16th January 2025—Inexercise of the powers conferred by sub-

sections (1), (3) and (4) of section 9, sub-section (1) of section 11, sub-section (5) of section 
15 and section 148 of the Bihar Goods and Services Tax Act, 2017 (Bihar Act 12 of 2017), 
the Governor of Bihar, on being satisfied that it is necessary in the public interest so to do, 
on the recommendations of the Council, hereby makes the following further amendments in 
the Commercial Taxes Department notification No. 11/2017-State Tax (Rate), dated the 
29th June, 2017, published in the Bihar Gazette, Extraordinary, vide number 554, dated the 
29th June, 2017, namely:- 

In the said notification,- 
(i) in paragraph 4 relating to Explanation, with effect from the 1st day of April, 

2025,- 
(a) clause (xxxv) shall be omitted; 
(b) for clause (xxxvi),the followingclause shall be substituted, namely:- 
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   “(xxxvi) “Specified premises”, for a financial year, means,- 
(a)  a premises from where the supplier has provided in the 

preceding financial year, ‘hotel accommodation’ service 
having the value of supply of any unit of 
accommodation above seven thousand five hundred 
rupees per unit per day or equivalent; or  

(b)  a premises for whicharegistered person supplying ‘hotel 
accommodation’ service has filed a declaration,on or 
after the 1st of January and not later than 31st of March 
of the preceding financial year,declaring the said 
premises to be a specified premises; or 

(c)  a premises for which a person applying for registration 
has filed a declaration, within fifteen days of obtaining 
acknowledgement for the registration application, 
declaring the said premises to be a specified premises;”; 

(ii) after Annexure VI, the following Annexures shall be inserted, namely:— 
“Annexure VII  

 OPT-IN DECLARATION FOR REGISTERED PERSON 
(See para 4(xxxvi)) 

Declaration by a registered person supplying hotel accommodation service before the 
jurisdictional GST authority declaring the premises to be a ‘specified premises’. 

 Reference No.-   

Date: -  
1. I/We ……………………. (name of Person) do hereby declare that the 

premises at ……(address)…… shall be a ‘specified premises’ for the 
Financial Year ………(yyyy-yy)……….  

2. Further, I/We understand the said declaration will apply to the entire 
Financial Year specified in (1) above and will continue to apply to 
subsequent Financial Years also, unless I/We declare the premises as not a 
‘specified premises’ by filing a declaration in the format specified at 
Annexure IX.   

Legal Name: -  

GSTIN: -  

PAN No.  

Name of Authorized Signatory:  

Signature of Authorized Signatory:  

 (Dated acknowledgment)  
 Note:   

1. The above declaration, declaring the premises as a ‘specified premises’ for a 
Financial Year, shall be filed by a registered person on or after 1stof January of 
the preceding Financial Year but not later than 31st of March of the preceding 
Financial Year.   

2. The above declaration shall have to be filed separately for each premises. 
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 Annexure VIII  
OPT-IN DECLARATION FOR PERSON APPLYING FOR REGISTRATION 

(See para 4(xxxvi)) 
Declaration by a person applying for registration before the jurisdictional GST 

authority declaring the premises to be a ‘specified premises’. 

Reference No.-  Date: -  
1. I/We ……………………. (name of Person) have applied for registration vide 

ARN No. ………………………. and do hereby declare that the premises at 
……(address)…… shall be a ‘specified premises’ from the effective date of 
registration till the end of the Financial Year.  

2. Further, I/We understand the said declaration will apply to the subsequent 
Financial Years also, unless I/We declare the premises asnot a ‘specified 
premises’ by filing a declaration in the format specified at Annexure IX.   

Legal Name: -  

ARN: -  

PAN No.  

Name of Authorized Signatory:  

Signature of Authorized Signatory:   

(Dated acknowledgment)   

Note: The above declaration shall have to be filed separately for each premises. 

 
 

Annexure IX  
OPT-OUT DECLARATION  

(See para 4(xxxvi)) 
Declaration by a registered supplier of hotel accommodation service before the 

jurisdictional GST authority declaring the premises as not a ‘specified premises’. 

 Reference No.-   

Date: -  

1. I/We ……………………. (name of Person) do hereby declare that the premises 
at ………(address)…… shall not be a ‘specified premises’ for the Financial 
Year ………(yyyy-yy)………   

2.  Further, I/We understand the said declaration will apply to the entire Financial 
Year specified in (1) above and will continue to apply to subsequent Financial 
Years also, unless I/We declare the premises to be a ‘specified premises’ by 
filing a declaration in the format specified at Annexure VII. 

Legal Name: -  

GSTIN/ARN: -  

PAN No.  

Name of Authorized Signatory:  

Signature of Authorized Signatory:  

(Dated acknowledgment)  
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 Note:  
1. The above declaration, declaring the premises as not a ‘specified premises’, for 

a Financial Year, shall be filed on or after 1stof January of the preceding 
Financial Year but not later than 31st of March of the preceding Financial Year. 

2. The above declaration shall have to be filed separately for each premises.”. 
[(File No. Bikrikar/GST/vividh-21/2017 (Part-20) 05)] 

By the order of Governor of Bihar, 
SANJAY KUMAR SINGH, 

Commissioner State Tax-cum-Secretary.
———— 

अधी¢क, सिचवालय मुġणालय,

ǐबहार, पटना Ʈारा Ĥकािशत एव ंमुǐġत। 

ǐबहार गजट (असाधारण) 68-571+10-डी0टȣ0पी0।
Website: http://egazette.bih.nic.in 


